
IN THE CE NTRAL ADMINISTRATIVE TRI BUIQL 

1. 	 CALCUTTA BE krH 

No, OA. 1025 of 1996. 

Date of Order : 03. 11.2003. 

Pre sent : Hen' bi e Mr. Nityananda Prus ty,  Judicial Member 

Hoe' ble Mr. N. D, Dayal, Mministrative Member 

Dr. Nd. Ariful Haque 

Vs0  
1. Union of India, service through the 

General Manager, 4asternRly., Fairlie 
ace, Calcutta 70o 001. 

2. Gerral Managr, Eastern Railway, 
/ 	Fairlie Place, Calcutta 700 001.. 

3. Chief Personnel Officer, Eastern Railway, 
- 	Fairlie i.ace, Calcutta 700 001. 

4. Chief Medical Director, Eastern Rly., 
Fairlie Place, Calcutba 700 001, 

Chief Medical Surintendent, Eastern 
Railway, ASnsol. 

Sr. Divisional Medical Officer,, 
Eastern Railway, Asansol. 

'or the applicant 	: Mr. samir Kumar Gho sh, ccunsel 

For the respondents : Mr. P.K. Arora, Counsel. 

ORDER 

MR. NITNDh PRUSTY 3M: 

The applicant who was working as Asst. Divisional 

Medical Officer, Eastern Railway, Barakar Health Unit, 

unr Chief Medical Suptd., Eastern RailWay,sansol 
I 

and presently retired)has filed this application for 

a direction to the respondent;authorjties to consider 

the case of the applicant for. promotion.to  the post of 

Divisional Medical Officer from the post of Asst Divisional 

Medical Officer Ixot with effect from the date when his 

juniors, were given promotion and ve all consequential 

benefits which is the main relief as claimed by the 

applicant in para 8(11) of the O.A. 
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Heard Mr. S. K. Ghosh, ld. counl for the applict 

and Mr. p.x. Arora, Id,, counsel for the departmental 

respondents. we have gone through the O.A. and reply. 

No rejoinder has been filed. 

Mr. SEC. G3osh, ld. counsel for the applicant stthtits 

that the applicant had made several representations to 

the authorities more particularly dated 20.02. 1995 aMU  

13.01.1995 nclosed a annexure-A/4 series to the O.A., 

which have not yet been considered and dispod of in 

accordance with law. Ld. counsel further submits that 

presently he will not press this application and his 

client shall be satisfjed at this stage, if he is parmitted 

to ma]e a fresh representation before apopriate authority 

for redressa): of his grievance enclosing a copy of this 

OA. and if the respondents are directed to consider_ 

and dispos& of the said representation in accoraance 

with law within a stipulated pariodCby appropriai 

authorityby passing a reasoned and speaking order whout 

rejecting the same on the ground of limitation. 

Mr. P.1<. ArOra, ld. counsel for the departmentalrepp n 

dents has no. objection to the above prayer of the id. 

counsel for the applicant 

in view of the abo,e subrr.ssions made by the id.counsel 

for both the partie s, the applicant 	permitted to make 

a fresh reprentatioan appeal before the responder 

authorities1  enclosing a copy of this O.A. along with the 

said representation ,,within a period of 04 weeks from the 

date of receipt of this Order and the respondent authori 

ties are directed to consider the above said representation 

within a period of 03 months from the date of reeipt 

of such represenation, in accordance with law by passing 
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•. 
a rgilspap and s.eaking order and comnunicate the sarr 

to the áppiicant withinapiod of 02weeks thereafter.. 

5, The Oj.. is accordingly dinissed as withdra?jn with 

the above ob7ations/irc'ions. Hdzever. there shall 

be no order as tocosts. 	•• 
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